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shall have the same meaning as in the Sixth Schedule to the
Government of India Act, 1935, that is to say, it shall mean
one of the territorial constituencies mentioned in paragraphs
5 and 8 of the Fifth Schedule to that Act.

5. In section 47 of the said Act, for the expression
“‘sub-section (5)” the expression “sub-section (6)" shall be
substituted.

6. In the second proviso to clause (b) of sub-section (2)
of section 303 of the said Act, for the words “any Adi-
Dravida candidate” the words “any candidate who is a
member of the Scheduled castes’ shall be substituted.

7. In section 368 of the said Act—

(1) for sub-section (2) the following sub-section shall
be substituted, namely :—

“(2) The Special Officer shall cause arrangements for
election to be made so that the newly elected councillors may
come in to office on a day within such period, as may be
fixed in this behalf by the Provincial Government, from the
date of publication of the notification under sub-section (3)
of section 4 declaring the area to be a municipality :

Provided that the Provincial Government shall have
power to extend such period from time to time as they may
deem expedient.” ;

(2) for sub-section (6) the following sub-section shall
be substituted, namely :—

“(6) The provisions of sub-section (1) to (5) including
the provisions for the appointment of a Special Officer and
for fixing and extending the period within which arrangement
should be made for the newely elected councillors to come
into office, shall apply, save as otherwise provided in this
Act, and, so far as may be, to all cases of re-constitution of
municipal councils whether such re-constitution is necessi-
tated by the councillors vacating their office by efflux of time
or otherwise.”

8. After section 370 of the said Act, the following
section shall be inserted, namely :—

‘371, If any difficulty arises in giving effect to the
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provisions of the Madras District Municipalities Act, 1920, Madras Act
as amended from time to time, the Provincial Government V of 1920.

may, as occasion arises, by order, do anything which appears
to them necessary for the purpose of removing the difficulty.
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